| o 92 Y G o \zé%/@@ QU

:i%w\ QX\C»U\C&“/‘;I ch

.G b-?)

AL- A2

k ereley Qleal- a2, - A6
S P B | a3 — A
Al - A2
Avg - RSO
A&y — A
AR~ Ady

N“SUZE S W AL — el

WuE £
75 e g Lresclans aud ‘7"’7”:‘”/;/
N

o5




N

. sy
—_ Q e _ Ly

e T );,‘)

L N v S s e o -%«»—-il\
NIRAL AE)WEINE@E[E?AHEWH: HE%E[EBU‘NAEL
ADDITIONAL BENCH, \
: o 23-A, Thornhill Road, Allahabad-211C01 ("‘/
+  Registration No. iy ¢ of 1988
APPLICANT  (8) o N A0 17 N e e

e - LN “, sl ’4._, . . » | - o
RESPONDENT(S) o o oo s i L T Bt Bt o 0 o

1
0 POP 0400000 304060 SO0 (080 '00¢ F 55 1000 1080 (00 TG0 24 FPL 004 SEBE AT IEEP 08 S04 0o 060+ 5 ¢ 0000 9040000 0083480

08 Cee 00 T8 2000000 LOSI000E IRAT IS Q04 IR0 0 B FO8: 0048 000 G080 $EE0 5030000 BL00 100: S0D0 SE0F 9000 S50P 0007 S08- 2008

Particulars to be examined Endorsement as to result of Examination

1. Is the appeal competent ? M5

"’(a) Is the application in the prescribed form ? '\-‘S’

(b) Is the application in paper book form ? '\“5’
(c) Have six complete sets of the application C, >¢ ('I {\ e ot
been filed ?
3. (a) Is the appeal in time ? \15

(b) If not, by how many days it is beyond -
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

4. Has the document of authorisation,Vakalat- \'\"»
nama been filed ?

5. s the application accompanied by B.D /Postal- \\,)
- Order for Rs. 50/-
a&' oy Cbr N s 5 +&EC!

6. Has the certified copy/copies of the order (s) <o . b e
-3

against which the application is made been Cejv, </ o) e, et € 988 |
filed ? : |

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in
the application, been filed ? /

(b) Have the documents referred to in (a) \‘\g
above duly attested by a Gazetted Officer
and numberd accordingly ? ‘
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Uhether tohe c1rculated to other benc[

Whether %ebe thelr Lord shlps ulsh tc

VICE-CHAIRMAN/MEMBER

e * t -
S ,! -
. ) s
i
] . ~ .
M IS B ~ e



~a

®

CENTRAL AMINISTRATIVE TRIBUNAL

LUCKNOW BENCH

T.A. No. 11/92

(0.A. No. 1263/88)
Ram Chandra Varmma Applicant,

versus

Union of India & others Respondents,

Hon., Mr. Justice U.C., Srivastava, V.C.
Hon. Mr. K, Obavyya, Adm. Member,

(Hon. Mr., Justice U.C. Srivastava, V.C.)

By means of this aoplication the applicant
has prayed that a direction may be given staying the
operation of the order dated 5,.,9.88 which was cammunicated
to him vige Memo dated 5.9.88 passed by the Senior
Superintendent of Post Offices, Faizabad, maybe directed
to allow him to join HOP Jaunpur as Post al Assistant
without any condition of Rule 3B of P&l Manual vol. IV,
and the cpplicant's seniority be not affected while
postinghim in Jaunpur division and his seniority may

be maintained and rekained.

2, From the facts, it aooears that the applicant,

while working as Postman, appearéd in the departmental
selection
Lfor the post of Clerk in which he succeeded.He was

allotted Jaunpur Division vide letter dated 7.5.1984
which was issued by the Post Master General, U.P.Circle

but the applicant could not be absorbed in the Jaunpur
Division that there was n> vacancg and as such vide

Post Master General U.P.Circle letter dated 13.11.86



’2-

the applicant was imparted training‘ and was posted

ag Postal Assistant in the Faizavad Division vide letter

dgted 18.1.1988. The petitioner was not absorked

in the Faizabad Division and as such the Post Master

General, W.,P.Circle re-allotted him Jaunpwr Jsivision

vide letter dated 6.5,.88 under the impression that the

applicant could not be absorbed till then. The posting
order of the applicant were issued on 2,8.88 and the
intimation was sent by the Supsrintendent of Post offices
Faizabad vide letter dated 10.8.88 that the petitioner
had already been absorbed in Faizabe@ Jivicion w,e.f.
23.1.1988. The applicant continued to work in Falzabad
Division. The position was explained to the Po:st laster
General, U.P. Lucknow vide lettcr dated 5.9.1988 thezt
the petitioner could be transfcrred to Jaunpur Division

under Rule 38 of the P&T Mapual Vol. IV,

3. According to the respondents thiswas rightly
done and as such he was declared surplus and he was
not allowed to work at Sultanpur and he was allotted
Jaunpur Division. Superintendent of Post offices,

Sultanpur vide letcer dated 8.12,1987 infommed that ke

the petitioner had been trained at P.[.T.C. Saharanpur in

the Session commencing on 2nd July, 1984 for a week with

effect from 25th September, 1984. Para 38 of the P&T

Manual Vol. IV is being reprciuced hereuncers

u3g, Transfer at one 's own requests
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(1) Transfers of of icials when desired for their

own convenience shduld not be discouraged if they

can be made without injury to the rights of others.

Howesver, as a gen-ral rule,

an of.ic.al should not
be transferred from one unit to another, either
within the same Circle, or to another Circle uniess

he is permanent. As it is not possible to accommodate

an official borne on one gradation list into another
gradation list without injury to the other members
in that gradation list such transfers should not
ordinarily be 3llowed except by way of mutual
exchange., Transfers by way of mutual exchange, if in
themselves inherently unobjectionable, should be
allowed, but in order to safeguard the rights of
men borme in the gredation lists of bo:h the
office, the official brought in should take the
place, had he been originally recruited in that

unit or the place vacated by the official with whom

he exchanges appointment, whichever is the lower.?

The grievance of the applicant is regarding allotment
of the division as the same is discriminatory. The

applicant having passed the departmental examination

he was eligible to the salary and grade and his seniority

is to be maintained in accordance with law. It was not

a
a case of transfer. As/matter of f act, due to nor-
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availability of vacancy the applicant was sent to
several divisions. It was not a case in which he was

seeking transfer and para 38 of the P&T Manual is not

attracted. This application is allowed and the order

dated 5.9.88 and 5.10.88 are qQquashed and the responderns
are directed not to apply the provisions of para 33

of t he P&T Manual in the matter of the gpplicant who
will be given his due seniority with all his emoluments

and let it be done within a period of three months

from the date of r eceipt of a copy of this judgment.

No %rder as to costs. -

&]éﬂ(’m/‘/&/ V.C.

Lucknows Dated 19.10092
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8.:innexure 8° Copy o1 wewo {0 ASCTL/ua?5 surplus

Ch~1I1/5 daied Lucknow 6,5,88 "%' 3)%

Annexure 9; Xue COuy oi Ful's oraer dt L

6.5.88 - B>

10, innexure 1 Ce

11, Annexuce 11, Cop, of gprlicant's repre

12, innexure 1z

Copy of appliicsiion da ted

—26-

12,8.88

sen taiion

16988 2R~ 37
Copy of applicents wire 's q) @

répitienwmiion dt, 12,9,88 (ﬁ

13. Aoneeuse q 4

1L, /nnexure 1 Ls

1o vVakaiata G o

-’—.u.-.-.-.n’-.-.ﬁ.

Da'teo;..z, 1= &

d%,5.9,88

Copy of nodce dt, 1.10,88 3=

. “2-i3
Copy of coumunication le tier
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(i C, Agarval)y_

Counsel for +the Apphcan @‘?

Mahesh Chardra Mgrigal \,

Advocste, High Court & Suprem: Coﬂ.t‘g

Residence : Chsmber :
23 A, Church Lane 2, M. G. Marg
Bunch Road Civil Lines
ALLLAHABAD ( Opp. Hizh Coury )

Phone : 56388 ALLALABAL
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(i) Wewe of ‘Wc Applicents dem Chandrs Varma
(ii)ceme ol te Jewer 3 sAri iaw Lakhan Verua
(iii)oesignation =znd ofiice
in which ewployed, s Postal Assistant

in Po:tal _epartaent,
(iv)Office Address, rogtal assistant P,O,

walipur,Diswict Jadzebad,
(v)Address for service of
alL notices, Postal issistent P,(, lielipur

Lisirict fadzabad,

I PAdllCluaan G i aa FObs

l.dawe X enc/or Gesignatica of
tae respoasucat ine tost iester Generel
(Li)0fiice zddress of e
rezponaect he P,iuG. U,P, Circle
dacknow,
(iii)address for service of

alL wotices, = O

2,tzme =nd/or desiczaction
ol ihe responceat he scnior :uperintezient or

Pouy Of i ce)'t S,

.- (ii)Cirice isdare-s of ine
regpcadani dhe z,:,P, raizebea,
737'“3" Zhe e, Pl



(iii).ddress for sesrvice of
all fotices, e =. 52.?76.r'aiZabad.
3e
(1) Neme and/or designesiuon
of the respondent The supat, oif Tost Crficel
(ii)0frice Address of ‘ne
regpoadent, he 3,7.0, Jeunour
(iii)address for service

of 2lL notices, - D0 -

4, (i) Heme and/or designation

oi' tae respondeat, The wuptd of Post officey
(1i)Otrice sddress oi tne

responden t The :.7,0, Sultanpur
(iii)Address for service of

aly. notices, D0 =

Se

(1) Meue ahd/or desigaaction

of' the respoadeat, jhe zcecretary Jnioan of
Boart F,.é& I,

(1i)oslice adcizess oi’ me

respondeat he cecre vy Jnion of
Ozl P ¢ 1 Jaion o Indis

i1y =mac e ) .
(-—--Ll) zGCGree. fou {;gl-Vlmg \-\.,\"’ r
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of alL notice; ne Secretary Uanion of Board P,&T

Jaion of India, vew Delhi,

II1 .}.’ aa 1l CL A_.aA e . L::_u. )

ageinst woic: applicetiion is wades

ihe application as ag:inst tne folloving Order,

(1) order xo 3/2/858k4
(1ii) Passed by ~enio. suptd, or Post offices

~8Zigbed Divi i azisbad
2eh o/

(iv, tubject in briejs TLens.er oi e applicent frou
faziebad t0 Jeuntur wil. be

subjeci to uule 38 P&t h.engual

Vol iv,
(£) (i) Crder o ~BCt 1/im75 /Sy Lig /Gnep 80 TIE
(ii)Da*E DB"G@Q 509088
(1ii) pasveuby Pote G, U.¥, Circle Luckpow

(iv) subject iu briei,fhe twen. c1 o~ epplicrnt frono
dalzsbed tC Jeunpur wil, pe 0D

Ject to nuie 38 Py pencael yolly,

I v‘ IU .v.‘._v:.‘.-u : _.LE-. U.u ;L.:.'.« .u.a.-i:t& Uv... ﬁa‘-l

L
R —,

ihe applicint uecizies et e sabjent uay v o
. CEE HEL CU 0 ine

. . W A A
v\?,\ R AN VALY y



orcer ggeinet 'hice ne van s redrescal is vitin

tne juristlic-dcacf the Jribunel,

V% abind 1a.lus

the applicent furii.yr LeclLare tat the
applice thon is vitnin e .-z dco Lrosegeribed
in eeciion21 of wme auwwinisicetlive Lribunsls Let

1985,

VI FACwe OF ung Cal_s

he ircts of the case are giv.n belovsa

1) et on 1,5,73 we epplicen v was recmﬁm_

in te ros.al Pepertuent as 4,L,D, 4, (2xwe Deper tmen t-
al .el.visy Ageav) wmé wae according Ly posiea gt tne
Fost office iu Villa,e PasnreuLi Listricti Sal teepur
*luce iaen he is intu.posal deparwwen t Wi tlout any

bresk in service,

), ‘hatv oo 12,1,79 the epplicent wurl ie” Tor
the pogt of n-il ‘Pcon,but ne vwas _osted ro viiic e

POLT wen &nd con finaec oo isat post inthe distr ot

SaL Copul,

-
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5) hat oa 21,116« we epplicent zpper_ea
in Wc depertuen &l exeuineiion _or ®o Lot of

rostal Assistent _rowice disicict tul tenpur,

k) heac on ,C,56.8, e resui te of Mo
afcresalC exauirsilou " as deciwed and tone eppl.crnt

Cew. Out successiul in the exemiustion bui he sapsr-

tn

intendent post oi-ieed uLtenpur dic not zliow

ine applicenti t0 work z& rosisl ASEXsksisnt Assistant

Conselagnt ugon vae CGlcleredon 01 ine rosulis

3) Thav iu tae yesr 1065 tne zpplicsnt was

sllotea Jeunpur Diviesiou wnere taere were 12

Vecenc.®o O e tostas depirtuent st thet Hre,

6) het on 2,7,k tne epplicent slongvith
3 oters vas eut for @ricirg for e ogt of

Foustal Assictent frow Jzaupur Divi-ion,

7) hat on 21,9,19ctk e epplican i cawe Deock
rEter cowplstion oi rucce fiul wricing for e post
Ol portel assisients ifiow Jeunpur Division,

N
& .
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8) net tne spplicaut slong with o tacr tree(3)
t.cvznées vere put in wae iollowing oiCers in the

order c¢1i geniority,

(1) ori Bbuien rrasad,
(2)bri fasu Pel oingh
(3)5r+ dow Chealre Varmoee'he applicant

(4) =ri salika Prasad hisic,

9) ihat on 4,6,85 tae superinicicest post of:ices
cuLtenpur s€nt a 8ty o gl. ine a: ore.rsid

Pe€isons x& iaclutiug toe appiicent c.4ing them

whe fior tae, Like to serve in eny ol ¢ Divi-ions

in the entirc J,P, -na repry; of Lt snourd be sent

to e suptd Posi Oi'.L.LCE'#s Jeungar, . frue copy

ol W& .eiwr vaied 4,5,85 as receivec by the epplicrnt

fte
wm

annexed viwn ‘nis application as innexure 11

[ 3

1C) ATt ou 51.7.8) e applisent sent hes
option to the suptd Post of.ice Jeunpur tbafne
i nov reewyaand wililug to serve ig eny o%rner

Pivicion excepi Jeanpur,  frue copy or e ap:licen ts

Option vo G 31,7,85 is annexed g spnexure 12

1

. - e
/ \ \./ w s
TV i

%

7
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11.) ‘net it is stated 1.2t weacew.nile -grvashiee

Faulag Fresed esa -2:3 Per (il.agn were gosorbtea

in Jeaapur Livigion,

12) ‘hator 9,7.86 the zupeid, post C. ices

sul te.pur sent a Letter o toe eppliceat ana =ri
phuthurn

Lelice Prased .isre "cnatkmty Like to bv allotted

to e division of aluOry, agpla Burend:hener, Teorisa

natnare the,; shourd inticete deir Likiacg to the

sup i Post Orilces Jeuapur, & troe copy of e leti®r

st aloresaia ks ennexed ag /fnnexure '3,

13) fhat on 12,7.86 the applican i repilied that
he woala like to be allotied to Jeuanpur Divi ion
only vhenever the vec=ncy arises zuG he does not

want to goto any other division in U.F,

1) ‘hat the Posti wasger Generel, U,P,Circle
Lacknow viae his wewo Ko asSTT/c=75/Surpius/B2/ch
111/ deted 13,11,86 wade real.otuent in we Sultzapur
vivi.ica =nd tnereby the epplicent was ellotted frow
Jaunpur to . azZiebed whiie ine Lih canaiGste Kalike
rrasad vas egllottec ﬁ.aebareﬁéz. A true copy oi the
rcallotw.ent drwer datet 1,,1,86 es aioresaid ig
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annexed as annexure U,

e Tt St s W Pt P e B

15, thet aitr sowe Wuwes the Lin cendidate
nglisa Prasad wao wae junior to tavapplicent
te=wirbel VRS PUTDAECK 0 Jeunpur frow aeebarcilsy
to waicnh tne appilcent being senior to nim was

enti tLed 10w

16. hat o 31,;.87 when tne epplicent ceme to
Know o. ine arder putting bsaca sEr—deaapur nelika
Pra.ad irom naebamﬂﬂy to Jaunpur the applicant
Iéprez. oted the watiter t the Fost kester Genersl
U.F,Circle iucknow tnzt ne snould be put beck to
Jaunpur af'ter cenceliing his resliotwent to radfsbad
a true co.y o0l tae applicents representsiican to the

PeryG, U,P,Circle iucknow detec 3145487 is snnexed as

innexure 5,

17, hat woen toe applicant did unot get eny
Lfe€piy Irow e PuG UP iacknow tili 15,%,87 due to nis

fin:nciel pos.tion Be séat a réminder to e PG U

1.
a - @
LACKnow Dnis recgLiouwent io Fazisbad be cxncelled

ead Le ehou.t be put Lack o Jaunpur, 4L i€ co,y

0. W¢ eppiicunts cepresen 1a tdonde teg 154,89 ¢ enne xed
s Tl & £vr) .Xe

¢t r i~

y
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#8 sonexure 5,

18, Lat waen ao re; 1y wes rece.ved iromthe

FiG toLi 25410,88 tne applicent sent his second

newinaer
LRERQUERARIKON (0 the PouvoG, U,F, Circle lacknow

by neawe while wentionin, tae.ei. gy nis junior
'}’has been put btack to Jzanpur but he being a senior
is stily working et tal tenpursnc Ior the last four
Jeri's aister couplitiou of ais weining as Postal
AsSistent the epplicant couLt uot sers the post
and he nas suf.ered his sénio: iy for iour yeers,
he zpplicant sent his répresea i tion daied 23.1C, 87
trougn proper chanasel threugh the superintentent of
Post Offices sulanpur, 4 true copy of the applicent

represen tado. daed 25010, 7 i enuexed herewiin as

annezure 7,
19, hat on 18,1.68 e SEERKU..Ex Senior Sapud

0L FOs 01.1icpey “8lZgbea  pas.ed e order posg ting

he agplicent on me EOut of As:ia‘tant(Postal) 2t the .ub

t0ut ol.ige s llpar Dicswicy aizebad and the

.;_,_, A bc«/]'/'

T - -
RV 17
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applicent conseYueiwy Jol.eC aj rosizl Assistand

on 23, 1,80 at wub Yort Oi_.ce mailipur Disiwrict
+aizgbad and sicce waen 'wme applicant is working as
Postal aAssistent al i .agn ne was enti 7.€a to the post
since 30,6.,863 when he pas. et his departwen el

exeuwlina-ion oL Yostal ascistant,

20, ihat at Lasi en 6,5.,88 the YiG J,P,Circle
lucknow pasueu a reallotuen t order ag:in esnd resliote-
ed ithe applicant 10 Jeuwnpur unit vide nis order
pessec th.ough ueuwo No doett/iwm75/3urplas/Ch 111 /5
dateo lucknow 6,7,88, & twue copy of wnich ic annexed

vith tnis spplicedon -s sranexure 8,

21, lhet tar Su,td post oilice Jeunpur vide his
oraer datea 2,8,80, postes the applicent as Postel
(stistant =2t bezd Post Ouilce J:muapar & trae copy of
vwilcnis annexeu so Annexuce 9

22, heat vnen the applicant post reallot.eat
at Jeunpur by we ruld @na aleo ot an pos iy Qv er

#t Jaun.ar then ue on 12,8,8C seat ean epplice dian th~t

e sen.or sagtd o1 rost OifLces saizshad welipur so t
‘ ( b“W"“ ‘.

ad ne wey Xxaxxzsmi be sble Bfm f

VS SV

<8 Catilse % |

M1
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Jeanpur /. tWwae copy of inc apPlicatios dated 12,8,88

its annexea as smnexure 10,

~

23 that oa 15,9,88 the applicant represen ted

tne Lsetter to the?. & J P.Circle tucknow briniag

-

=2

to his anotice that ne has been poswl at Jeun:ur
t.¥,0 but is not beiay reiieved iro. .'azisbed,

enu prayed thet z saiteble dicecdoa be issued 1o

the .enior Supt of rost orices I aizgbad directing
niu to relieve wme applicant frow Faizebad 40 enable
Niuw to join at J:unpur wore so locking to the ord
ageo{paren o ant lfor weatuént of his wife, 4 tfrue
copy of e applicents repréccntaiiondated 16,9,88

i. annexedas ionexure 11,

2k, That a devuiled rep.esen w i cowas sent
by =m1 Subneiras ine wize of ine applic:zni  the
PeineGo U,P,Clrele .ucknow brining to his notice thet
cafiter  » Loaz tiwe ner busbend nesd bsen sble to

U oencons o
get Jrunpar but aeu;aées couplicatiiong are beiag
saised to crre® amedyry for hiw in joianing
Jaunpar and it s srejea et a suitabic orders

wg) DE passed Ior e =ri «au CheaGos Verue for
/

- m— — £
B

, ) L
NS (,,,” \-\ F
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relisvicg ol ro. seizolet to guG [ eLioviag
Nl %0 JOiu &1 J-dapar, . Wwue copy or the applic«ats
vize 's re.ceseniwdon G2 ®i 12,9,88 is -nnexed

2o Jnngxure e,

25, Latvien e appl.cent rvas .oi relieved
frou vasivbed wea aibicz oly g€ séovel froo. e

TO i tenlar supta 0L POlt Oiil o8 feiz=bed

LRx¥E wader re iswred a5, cover amiec 1,10,88
valenwas <ws by tas epplicen s lewyer elieging

all ¢ clicu.stonces sna in Osuwlny nis 1.2t if pe
dia not relibve thne mpplicent wimia 30 deys frou
the rec.ivt ou me'nomce wcn ne wourd be coumpelled
o wogye e court zn. in iWiet event the recpondent
20 2 wouLa be Lirbre for tac cosws and deie-e-,

4 tuae copy or ia. notce dated 1,10,88 is cnnexed

il Wwic zppucad.wn as innsxure 154

26, Nat kb LEnior suy @ POST OL..Lces ~alz b=
receaved wme aioveseid aotlee on L, 10,85 rnc e
aextcey i.e, o1 5,10,86 ne re:Llea me pet w .aecs
Garliée repreceatatice daws 12,8,85 regarciag his

Q€went 10r releive ico. raiZes tor jofas Jeancypar

Viee ;. 2L

Y- F e v ‘
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16 /Y
vitenis retier ao TWI 5, 2,834 Faiz, dsied

5.10,88 cowwuniceting tne applicant et = ofsice

0. PuG vige tneir letwr io 28 IT/4-75/ Surplus

Ch-II1/ 5 dated 5.9.88 has Coumunicate. him tnat

tne tren...o o0 the applicent fro. raizsbad t0 Jaunpu
v

¥OuLld be subject to wure 38 of v&T heanusl vob. Iy

& true cogy of tae COownunication Letter da-gd 5.10,88

i. annexe« vwiw tois application as fnnexure 14

Itis stateu ia tig conneciion thet e appli cent
- | ‘\

FEREXZXXRERRAN

has not set receivea the wewo oi Pl U,P, Circle
Lackaow deted 5¢9.8& COuw.uanicating agig deciuiom

to the appuicen te

27, T aat the applicant is edvised to state the ¢

the order dated 5¢9.58 passea by the Pig U, P, Circle

LacknoY zna also the le tw®er of s, Se Py i'@1iZgb =d commun i

Cating the order to e applicent are bon illezal

ana lisble to be S€1 aside by the fion ie ribunsl

éna e applicent is en w yed 0 get iis seniority

fromtine date he rvas.«d we Depar wep tal e aminaticn of
< (:A_')W(' >

FOsial A8Sistan t sad that ins &ppli conte)subject 1o

aale 38 or x P g ¢ nalual voL IV znd e applicint is

atitica to zet tme PO08% 0. Foswl lssistant et Faunpar

VAl e :
weld i ag P-LL.S

R s P, " \J\ffL/
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slnoce the cowple tioa 0 suac essful Toeining es
#8sistau t (Fostal) anu wnea he was pLeced thiyd

in orderof merit,

Vil Reliet( &) sousuts

In vievw of the facts uentioned ir para 6

sbove tae applicant pbrayes far the foliiwing reliefss -

(a) to pass a judzment oraer or direction setting
asite 1ine orderc dsied 549488 iemo A4 STT/s=?5 fiucplus
Cha II1/5 by Pil U,P, Circle iucknow aaie. 5¢9.88

as comuunicgiet by 342,838k Faiz dated 5.1C.88

pas.ed by e wenror suy @ of Post oiiige . aiZebad
(annexure 1L)

( b) to pass a juoguent order og directilon directing
the senior suptd Yoot offices Jezliab=0 {0 reiieve

tne applicent to and 0 zllow 1iw o Join as Postol
Assistant atheesd Post ofiice Jaua;ur wpoi taout

subjecting niu under mule 38 P & T wenus=l Vol Iv,

(ecJ to paws a judguent oraer oc directica tart te

epplicent is not 0 be weade subject to tae rrovicioas

a

Co i€ 58 i P ¢ T scnual voi IV,

L
ﬁ/‘ [ S
\
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(a) t0 .838 8 jul,w€nvotder or direction to

toe af.ect tuat e applicsate senioriwy is aot

af ectel in orGer o: ®niocivy woiie postiao; hia

as rostal Assistent in Jounpur Diviiiou in =ny manner

Wha.soever,

(e) to pass eny other jui,went orcer or direction
infavour of the sppiicsnt aLlowing niu tae seniority

at Jeuaapur as -08t L ASciztwan i With efiect frow the
2.,8,88 tne aate ol e urder or posting e epplicent
as Fostal Assictant dated in Jaunpur videorder of 8,P.(
vampar Gazies 2,b,08 ia coupliience of ¥ .41's or'er Grt-d

Z38.6.7.88 .

(f) 1o pass juG,uent or0er or direcion replecing
the realiotient wrte By we MG ckaow aated 15,11.86

frow Kali.a Prasad wno L& & junsior with tic =pplicant,

(g) t0 ,ass #ny OWisr Jad.u€0t O0rGeror direcotion

which Tredped

ia .rovous o we &ppli.-nt xxxt_n this fon Mle gn:c?.deam

ribunal decws ILT anG proger iuthe civcuwstw:ocs 0F e

ca €,
o) 1o sward cost of tals anple sotion to te

g pplicant,



>

we applicant seeks tae reir.e.s clesi.et by nim

. ilutereria awong.t oticrs onthe {olLowings -

GaCU dwa,

,. I. Becetuse tne junior to tae gpplicant
wes lirst giveu nis option regarcing allotueai
of' the Diviszica teioue & applicant ni.velr
wialch is discriwin- tory and is hit by article
14 orf the Constidn oo of Inois sna is lisble

» to be set acide by iic Hou bie uribunzl by
replaging tae applicent from sri helike Pracad

vho is janior to ti¢ 2pplicertt,

2, Bectawe the applicent has pacsed the
deperweatalr e.ruwicnadon of Fosiel Assistent
8s far Dacs 88 3L,6,63 end concehucuily

tals en t-.Led {o tac saLary, grete ent benefits

< NF L

o. teat .os. since wen, ircespective of uis

S

allotuent to eny Livision,

3 Beciru.e we applicent hes joined
BOU T 05 o) Ve vt
o LEL ;)\424( CLLgn LioL on 1'C. 1.79 Iy s
Ny <L f,i ;2 Q\/N\Q,J(V/
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gseniority 1s w bs welis taned iiow

141,79 an his allotwisnt or reallotucant to eny

perticular divi.ion or Gistrict wil. not Legally

afrect nis secio.iiy, ihus ine applicenis

trassier the jadzmzat  to Jean;ur Divicion
frou Faizdbea vill 6ot weke biw eos frern reciait

or gppoinwent 10 wev dis rict oo pogst Pol e

such ruwe 38 or ¥ &« I vor IV cran.t be wede

appiic'ble to niw,

L, Becruse tne applic-nt cennot be wade
subject to rure 38 of § & © manausl VoL IV

in his triai.er or riollotcn fro.

]

faziehed
t0 Jauapur ontine oasis of the i, a nzd orue_s

Aewu 5.9,85 as cowwun.caiea by 3, 10,88 (Annex, 1k

5e Becau.e tne gpplicaant ic leresl.y &
itica t, be redievec frou .aiZszb:c

10 IrCu J.uipar iaiae sree cupocity iiacad

eny coud:tion alie :L.y lwgozet =0 ins hic
Whaiwsocver by tae re. [outentis vtiieh is Lisbie

10 be e2t¢ aride by mic Lo, ble tibuaal,

e
Vil

L]
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6. Beceuse M. semiosiy 0F 1. nnl.s a1t
* cennot legac.y be afrected woile re-
alloting the applicent to any other
divic.on end W iwpu wed order o rezlloa
< tuent fro. Faizsbrd 4o JauLpur is of ept-

ing nis seniovity ncice it is violstive
Of articic 1t aad 14 ot ine constitu-ion

0. Iadie,

7e bex:dz€ the resl .0LSL% i ee 2 of the
appiicsat irou Faizsbea to Joanpur ‘hile
misdng tac gpplcint zublectto Aule £38
0 P & T wannusl Voo IV ie wale ice,
ille =l en¢ arbitwery vhlien is Lisbie to

be se t aside by tais T on ble Zribuael,
VIII, Interi. brGer if proyed fous

Penuing iica) decicle, of aril c-tlou,

i
&

applic ow sstar is. ue orf tne forloviny i i

. OLGeL s w=

(i) ta is. ge oecer oo woreaiic, g ylis dae

Oferiadon 0. Meoiters dewo 5.9.88 pzcie. by tre

—_— . AL E
YRy v
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FuG Ul P.Circie .ucknow vi0e mewo 1o #4537 o/i=75
Le€wod no 3.2.838L
surplas Cp-III/5 dewed 5,9,68 pnd (‘nnexure 1i)

(b) isiaue orcer or Gi.ogulon diiec-iss tae res

pona.ats .0 2 tae:. P seslib?d t0 selle e tae
1 a/ :E e L/
epplicent anu =L1Q% oi. to @tﬁ‘ t.-C Jraanur 8

FOsel Assistant wivaout +ny fondivion of .ule 38

P & 1 manoual Vo, 1V,

L

(¢ By otner oider oo direciionin frvour
of tne epplic-nt waicn tuls .io. bie ibunal deea f:

fit anG proger intae Clrcuwsvences of +ine carce,

IX. Deteils of tic remecies exbaus ety

Ine applicent aeclLzie. icat ke ass sv-lred of
al. tuoe rewsaies aveilebre 1o Lin uacer the

relevant seivice LuLes, ete

(1) het toe appli_in. cad orde nie repri cen-
tation to tue sealor 2up e of Fost Cilcer faizrbed
ead 10 toe 249G, J,P, Cirore wucnaow 10 rerllor

Giu irow :al wapur t.z veanpur but instest  of we

Zupb-Ciny Nis jun.oor Kelixa FrasaC  alece ae given

Alg option wna e eppLicent vas not sllowed in wni
. 3 o~ = P [ v T .- K

P ot apulicen s 18y Dlen ‘\«\_.{.-" -

. L}

_,é"fn-'

1y
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clear Ly discriwin® w®€u by tae 1o . powtents,

e ai tac applicant also repiecsenied
A8 ce.8 0 tncsenior suptd o0f Fost oflices

anG e PoG U7, Circle Jaun.ur gz Tostel

fa]

Assiztent viibout 'my cond.iion of sule 38
P & T wenuel Vol IV bein iwpoct ageinst nic bat

th .espoauents pald no te8d {10 the valLid reGues-s

wade by th. ap, Licent,

X. ratier wot pencing wiin any oin-r court ete,

ine applicent furtoir dec.e.es that the
et regaiaiiy wulcn tne ap.iice-iun nas been
walde 18 not pendlug belore any court of lszw or
any oWer auiuociiy Or eny otavr Pencn of the

wribuanel,

11, Particu.aws of 1ue Fauk Lra:t Tos:.ni Yicer

ia respect of tue a piicsiocn ree,

Teiizme of the Beak on wvaien Qroeun

covlmend Aie.% . 0 "5:) é S’n‘ §S
or N\}//“
\
A
'-C’ - X
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3. duwber ol In0_sn Yostal crder 7)3]) G 3.3y

. - i 7,}-: .
€, dame Of is:uiny Post office Heyx Coed 7= /}““
3edaw ou Iscue ol Tostel Oraer

A
. L i »
4 Post office £t waien payebie, & ? g L
1z, Deteils of Iauex,

An ilpdex in caplicszie con iclaing the
deialis ol e docuwenis 40 be reliec lpon is

€NCclosSe0s m

Anexure 'y e Cor, oi letter dt
bete85,

Anmexure 'z ruge copy of ozwiordt,
31e7.859,

Annexure 3 Irae copy o:f letter
Annexuie kg True copy of order ag
15.1.86,

AONEXU.€ S3m GO,y Of resie.en tador 10
Ne P, e G,
annexa.e 6g Copy of w&appiicen s
Tepoteon wibon Ai, 15 4, &7

Anneeuie 7 I'u€ cc., o1 repr..en w il on
&‘] . . «
) G T'. e ‘](—J. 8? ]
1Ty, e .v-’/-:. 7 \:\/WV



innexure §

W

=5

-~

Copy of wewmo no A Cyi%/h-75 Surpius

Cn-I.I1/5 detec wuckaow 6.5.88

Annexure 9g

6e7¢66

Irue copy or PuG' orcder dt

Annexu.e 1C; Cory of appliceiiuadated

12,8,88
dnneeure 11; (Copy of

16.9.68
sanexure 12;

epblicsui's re.resentiaiion A%

Coiy of applicants wife's represent-

ation dt,12,9,88

innexure 15: Cogy of noiice dt, 1,1¢,88

Annexure 1l Copy of Cowunic:iion .et.er dt,

5¢3.68

13 List 0. Znclosurese

VFQI’L.L.A.' L i ..|J. La.‘n .

I «am Chandra

Varua son of ri .em gk an

Varewma #/0 Fo@, wtllpur, Sisto_cu ~azister, pved

. |

rbout s years worsing es Postel L8ti.teat Co waeby

Verlly that te coateuts o.

bPecazoizh 71 to 1. s=re

twue 10 wy per.onei auCrL(dge pa0 Lelier rud tan- I

1:ve NOol guppresce. any we @oifl fac =,

/f"

~a TS
Y

signe tare of tne Applicrat

Tad W

N
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e aegistwear,
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0..0000.0..000..00.’....
@00 0000080800609, 4000 T 20 09

[a)

£

r S

Me A g e’

Hahesh Chondet PR

High Court & Suprems Couct
-

Admi’te) Ch:mbﬂ .
Residence 5 M. G. Marg
23 A, ChurC;\ Lane C’ivi\ Lincs
Bun.h Ros ( Opp- Hizh Coatt ¥
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e | Anrneuas- 1V

L2 AT, TLT LTS
‘J:t‘/ =f deamn Mii- ‘?ECTT,/7'-?5/5ur;11.;/af’,':h II/Sdated at i
12" "=%7 a2Zorrzses to 37°Cs Stlten . ur sn olhars,

The Pollewing cr fice®s o o coieoalleted to the
~ielslon. inoviis office w2tter re dicit/Me? ¢/Surnlus//S dtg
"i..3, J tubt o Lu no. ke atsor.o: tr Jont of vacsn ‘cies

« a0 hel:by rezllcocted to ch2 divisi_as notod zgzinst eszch. \
/ ne ofifleile ooy pleEsse t 0 .- furwt: %t Mo Pur:her
R B AT LLLT mC mude e s mian i b, '

It n sLonzted bit ao 3fficlz: agaicst uhoo any !
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. " INDIN DPOSTS AND TRELEIRAPMS DTPARTMENT
From . :
The Postmaster General,
U.P.Circle, Inckaw
To - S
"A11 SSP0s/S°0s in U.P.Circl
S‘M/SRH& . .
'Ili_aé»P.M. Kanpur - /Inc inow, -
No :Rectt/M-75/%arplus/82/5  Dated st Incknoy, the
Subs- v~.’Ex:aﬁin'aticn for promotion of L.G,0 the cadrd
. -of clarks Sorting 4ssths on 21.11.32 allctment of surplus
" qualiffod candidates aad £horrontargenters ¥y .
- " In contimation of this office letter of even do, datal
~29.10,1993, Tho enter- senior’hy of c-ndidctns alloctad to your
division / officle as per mark: , ohtiingl hy their in the
above notnd examinatioh is .vnn below:-
JD’ %«\, Lévy
iir/}'fmmaster General, UP,
- E  Gopy forvaried to A1l C/S of Postsl and P¥3 Union for informtion,
. o ' 7 Saagn"™
: “ for Postnaster Gaeral, UL, -
! | .
: Rajedh ChoucinStda,
-y _
124/ . :
\1‘ ?’g/ 50 ] w9
\
o
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j’_t - . L XL PR P RV PP I Rl Rl Bl St Saft Sad Sal el Sl Lol ol Sl Lol TR il ol Tall Sl Sou § L -"'o"o"o"'.‘.-
Q' N Roll Mo Nemo candidate Present Divis{ion/coffice

S : division alloted,
« T )
L . 1.UP-2051 " Siri Fhoolan ™ Sultanpur, Jrunpur %
- % 2,0p-2034 " Yashpal 3ngh ° "
- ‘ UP-2V,% " Ram Chamler N n n o
4. 0P-2046 " Ren Dular SO T " '
. 5 JAP=2053 - M ¥altka R, n

’ \/ 562

JUP=670

I

UpP-5i34,

A6

' ﬁ-'l 832 -

LTI P-2733
11, UP=2047"

14 TP-2042

2.UP-115/B

3, R-142/C

4. 5P-125/C

5 JIP=144/C
4,P=199/C

7 U')-“ 3?"0
OUP'-“I"%G
9.UP~ 83/B
10.UP-150/C
11.UP-198/C
12,UP-134/0C

- 13.UP-144/0
14 P07 /6

- 15.,0P-175/G
16IP-147/0
S 4 L 7.pe. 82/
B T |- U°~zf>o/u
e 1.;UP-‘-_223/_8'
T 2.T-185/0
| /% FAT-103/B

& 4. P-17%/B-

3 3 XP 95;3

=71

X L7 75/
© 8P~ 95/B
9 ,P-123/C

o t2up-anh
! . \/}3 ,UT..Z')BZ_
: 4, UP-2050

. FATIZABAD DIVISIOV

Sl Ra‘jetﬁra B, disra
" Nathu Rem Agarwal
" Hari Shanker Shukla

? Tridhuwan $ineh L

© t ¥an Mohan Inl Vishwnkorma

-

' Ridresh Kmar
%2 Jordra Bahodun Singh

3

Al ghmad
©'M Rem Thajan Awesihi

Kalilm Pd. Saile
Sen B, .

Maiho Fratap
mmbiln I,

R-m tuber

M s, Vourma

" Wahjrhuddin <
Rem Iyaro Tewari

=233 3.3

K (M)

n
L]
n

n .
n

"

R.M.S, 'A' DIVISION

sri Mrli Dhar Chaubey
1 Jai Keran Yadav

" Inlta Pd. II

" Pyl Deo Chauwlhary
n MoPosriv-')stﬂ'm

! Anothey Iel

Eamal Nerain Misra
Ram Ratan The!mo
Shen Murti rtara

Manl Sankar ¥Y-ondey '
Ram Milas Yedav

" Brij Kshare

" Saghil Kumrr

" Sntoch Kunar

" Ren .Chandra

" Kata Bux Singh

t Syam Biharl Singh

% Satiya Prakesh Verma

-

3 3 3 3 3

TGl vision

K

& Dn
P
1 tn
tKP1On
tKPi M
IXp! ™
TG hn
!K}vh’h
1K' 2n
TN
1KP1Dn
'K}"r)n
'K in
KD 'n
'G!Dn
'K‘P' n

R.M, 8, '0t DIVISI N

a‘hri 9'\90 ¥umnar Verna
" glta Tam Yogit.

f Ram Shanker Yalay
" sant Raj S/C

f Rem lakhan Ynxlav

" Dhrunath Misra

t Pooran P4, S/C

" [ansraj S/C

" Gorakh Nath
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\ (‘OVERNMENT OF INDIA

. H . CEPARTMENT OF PUSTS (
v .’ s DFFIC]." OF THF .pmmsrzn GENERAL u\p}cmcm LUCKNéW
Y ' l - — ,/»f
| A » ey,
< MSMO NOpRYCTT/lV’-JS/Surplus/BZ/Ch III/5.Datad at Lﬁ/ the [3 ~11-86 L//
' ‘\f’ . ' - - ~ { . / ,Kg)
Vo By 'I‘he following can;lidates who were allotted to the ‘P\
A divisions in this office letter no Rectt/M—75/Surplus/M/5 dated
VL 499 10.83 vue could not be awsorved ror want of vacancles are
t . 3  hereby reallotted to the division noted against -eache
. (‘ - . The orfiCials may Please be’ informe-d that no further
.o p reallotment will be made.to any other unitsi,
u'-!;("-u;,.-'- S . v
1 R \ R {3 ‘may be noted tmt no official ajalnst whom any
, ;;‘.1‘,.; Vigilgnce,diqciplinny case. is e nding or against whom any
B ‘} _:. statt;htory penalty is c.urrent .8 not promo’cej.t
. ISR | S
: ‘ “: ‘, Ghaziabad ° Parent Dn: .. &llotted Dn Reallotted Dn
', Rc.mesh Chand” ’“Iijarh / .* . Ghagiabad ~ ~  Bulandshahar
J lMahioal ‘Sharma’ Al garh .+ Ghaziabad ~ ‘ Bulandshahr _
'-Gopal Singh Aligarh - Ghaziabad Agra _ !’
(N:eral(SC) - - : » _
e 'Baboo, Lal | “,J;.ligarh "~ Ghaziabad . © Bulandshahr
U cone o e s ‘ :
% PPhool Singh ' Aligarh Ghaziabad . Agra a5
v )sth LSC_‘ D S o o , .
_‘,.;_**Jogpur L L / | "/\‘ Mto.
¢ '\/’L':d'rsal Singh Sultanpur' Jaunpur o Faizabad ~7 14852
¥R -' ' | : Co Hr— -~
4 Chander . Sultanpur Jaunpurs - Faizabad &
‘J‘Ram- Dular(sc) Sultanpur -+ 'Jaunpur " RaeBareily - P
‘ N e Co ) v '
f Kalika Prasad _Sultanpur - .. ,Jaurpur Rae Dareili
4 Rl - .
ML ) ol S A )
. ‘Chamo__'L_ ' B . o : ‘
s L.B'Lsht- +" Pauri. ! Chamolil , = Almora | ‘
" §.M.Kala * pauri - .- Chamoli/MzZN Ch(am‘oli_. NN
i .\‘ L] . . ¢ LI , o R A ‘4 ’ , .. .
b ./1 l'; Ka y S N L , o ! SR
g ggug_ o S | o
_ ‘ 1 UI.&.Bajpai - Kanpur City lacknow HO Fatehpu Q{/‘ \U; e
s 2' Savitri Devi Kanpur City ' Lucknow HO Kanpu«r.: :
oy Nigam T Nl ' | RS .
L 31.Rahmat ali - Kanpur(M) . _Lucknow HO Kanpur City
N 4% S.D.Srivastava Kanpur HO Lucknow HO Kanpur City.
B 5..N K ,Shukla Kdnpur(M) .. Iucknow HO . Kanpur City ¢
: : « . :
61.Shiv Ratan(SC)Kanpur City -Lucknow 'HO : - Fatehpur
L mR.B' Awasthi "Kanpur(M) ~ _ aizabad Kanpur City °~
- Prata sgarh . - ' . e
: D ‘ ' o
. Shyam Behari(SC) Allahabad o ,Pratapgarh o Raebarell

© o Ram l¢1oa1 ssc) Sultanpur Pratapgarh Ragbafc-eJ.ir

14
n ) . /
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r DEPFAMENT COF POSIS INCIa : /yf(

) the Sr.Supdt.of post Offices,Faizabad Division,Paizabad,
“cno no, B-3/2/83-84/Ch.II Dated at Faizabad thce 18.1.89,

The posting orders 'of the follow

| Ing lowcr grade officials ,
who arc approved in p.A.

cadro,are hereby issucd with limnnediate

effoct:= | ,

1. Shri Ram Chandra 1, Postman sSultanpur Bivision to be
officiate as P.i., Malipur vicz Shri Indra Sen Lal, transQ
foerred, | _ '

2. ‘Sﬂri Shri Warain, Postman ¥ajzabad H.O. to be officiato as

P.As Mijhaura , against vacant post,

3e _ Qﬂxi Ram Surat Ycéava Croup . D! Amanigang to bc officiatc

aS PQZ\. g.izabad H O. ViCO Sxi R"m BhglJ .'»n .sW'lSthi Po(,\o LoCSigo
Frizabad H.0, , allottcd to Kanpur City Dn. vide. C.0., lettcr
~¢ na, Rcctt/M-75/5urplus/82/Ch. IIT/5 dated 3.11,88,

The charge report should be prcpared and submittcdto all
concerned, 4 '

The L.G,O's pxomotcd above should clearly understand that
their promoticn in Pe.e cadre is purcly temporwry and would not be

bestow upon tham any right for continued officiation Oor regular
absnrption' in P.a. cadro,

I? case any Vig/Bisc/Loss/Fraud casecs is pending or contcmp-

d against any of the official now being promoted in p.a,

cadro
or when

a anishmcnt of stoppage of increment oy reduction is current
against any

of them the matter should be rcpnrted to this office
1mmbdiatcly

and the official should not be rclicved for thcir new
appointment .

-y

aizabad Division

R ,i S1., SUpd W'.B?'i‘%mvs
°]qqzabad-. 224691

«
Copy to :=- . .‘ ‘\ ;
1-~3) Thf official concerncd. _ T

4-6) © The P.Fe. of the officials.

7) Thf S.D.I. IFaizaobad West 5ub Division, \\

8) The SPOs Sultanpur f£or information and n/a.

9-~11) The Postmaster akbarpur H.O. alnngwith two sparc copy of
thic mene for posting in S/Bock of the officials.

12)13) The Sr.postiaster Faizabad H.O. alcngwith one sparc coP
$13) S f t;c memo for pa stlng in thce 3/Book of thQ Ccfficials
14) The S.P.M. .maniganj S

i Coogt Hlif«-

15-20) ‘“hc O/C and Sparc. ‘ LG .7
I S _,:r'-A 57 _é/ < o L
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OFFICE oF T POSTIZASTER GzEHERLL,

Memo No:.Rectt ./M~75/Surplus'/Ch-I’II/S

Subjects Re~allotment and absorption o

&pplied for

+ againgt each in
ssued frop, this

Nane ';’,
s/s
r Sewalk Ran

"Rajend&a'xumar
gw Ghamdra Verma *
SeMs Dubey

- %*xen pa;
L. Disq e
%riveni Sahaji ‘
Bhagmm1@§55319<ﬂﬁ.
Dharap Paj Singh

--“—--—~-
i

10~y Laxmi chane Sharpa

11~
12=~
3=
G
S
S
7 v

R.s, Gupta
U.S. Bajpaj
Sheo Ratan a3
’Modi. Lal
Kaushal Kymy Singh
Yogya Prasaqg
Ram Shanker
Ayodhya Naen

P

GOV Iiu .
Dﬁ?/sRI‘I.:;‘I T OF POGTS,

‘The under rentioned LGOfsmﬁ
" in PA/sA Gdres in their Allotteg

P+ Circle, are hereby allotteq
supers
Ooffice frop ting to time,

o
-t

.
IENT OF . 107 .)s}%;;;; )
VY e ey

e R .
U.P, CIRALE, LUCKNCW, -

W %%

LR L .

L Y -

3

~ dtd.at Ly, the _/5/3
£ Surplis L%

10 could not be absorbed .., o

Units andjz}e s
'availabilify- ' '
Ie2-allotnment
to the

Parent _ Allotted
- -t o unit, .

Kheri Sitapur-
Luclnioy; Aza:zgar.h
SUltanpur 7 pajzabags”
Lucknoy . Sitapur
Shahjahanpur Sitalsur

Shah Jahanpyr Sitopur

Shc:jahanpur Sitapur
{axcof Sitapur
Ghaziapag Ghaziamg i
Chaziabad  Guanis bad
Kanpur (¢) Ztah
Kanpur(c) Fatebpur

. Kempur(c) Fatehpyy

Chamoy j e i
Lucknoy Saxabanky
Luclingy, GPC /ﬁ.llahabad
Mirzapyy Mirzapyuy
Mirzapur . Mirzapur

in any<of'the'DiVisions~in :
Divigiong hoted _
eSsion of previoyus allbtm%nt<orders g

. Reallottedq

Kherxi ' ;
RLO Lucknoy

K !
‘Jaungur v?ﬂL&ﬂk%?Bg
Lucknow GPO?E?E?%ZZ:’

Barejlly
Sareilly
Lucknoy
Rae Bareij

‘Muzaffar
nagar,

PZquaffar ,
nagar

Xanpur po
Kdnpur:HO .
Kanpur Ho

“flnora

Lucknoy GPO
Lucknow dne
Varanc.si (W)
Varanasj (W)

Contd.on 2/.

4

.
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‘In the Centra] Administrative Tribunal Allahabad. g

. 27 11
- T
N(‘)ﬂau tew po\ﬂ'.o-én-?.?- (13 Of 19"&.-@;.
000 %00 sui 000 0n OOOM.OM- ..MTM 0. 900 005 gou sec O REY vas oo Petitionefs
' Appelant
Applicant
VERSUS

l>- vees 480 20 200 400 40 ..\A’;’é—:‘..@:ﬁ.. ..%}c-?m esc= 88 don LOCT 88 e par s o, Respordent
Opposit Party

seettet et oes oo vertienses me oe oo we- D the above matter hereby appoint and retain
\ SHRI KRISHNA CHANDRA SINHA, Advocate High Court

' to appear, act and plead for me / us in the above matter and to conduct/prosecute and defend
the same in all interiocutory or miscellaneous proeeedings connected with the same or with
any decree .or order passed therein, appeals and or other proceedings there from and also in
proceedings for review of judgment and for leave to appzal to Suprems Court and to obtain
return of any documents filed therein, or ressive any money which may be payable to me / us.

2. I/ We further authorise him to appoint and instruct any other legal practitioner

. authorising him to exercise the powers and authorities hereby conferred upon the Advocate
. whenever he may think fit to do so.

3. I/We hereby authorised him/themon my/ourbshalf to enterinto a compromise in the
. above matter, to execute any decree order therein, to appeal from any decree / order therein

,and to appeal, to act. add to plead in such appeal or in any appeal preierred by any other
party from any decree | order therein.

4. I/We agree that if/we fail to pay the fees agreed upon or t

’_nstruction at
all stages he [ they is are at liberty to retire from the case and recover JgF amount due to
him / them and retain all my/our monies till such are paid.

L

5. And I/ we, the undersined do hereby agree to ratify and confirm all acts done by L
the Advocate or his subsititute in the matter as my own acts, as if done by me / us to all
intents and purposee. '

1
L

] Executed by me/ us this day of 19 at

7
%?5

Signature

Executant’s are personally known to me he has { they before me

havé [ signed

Satisfied as to the identity of executant’s signature/s.
. (where the executant/s is { are illiterate blind or unaquainted with the language of
valgalat)

+ Certified thnt the content were explained to the executant/s in my presence

ineieeeeeieiiiieeseee oo the language known to him / them who appear/s perfectly to
undé‘rstand the same and has / have signed in my ‘presence.

Accepted

K. C. SINHA
Advocate
: Additional Standing Counsel
Central Government
_ High Court, Ailahabad
-} Counsel for Applicant/Respondents

h
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CENTRAL ADPUNISTRATIVE TRINBUANAL
C(rRCLI7 GE‘AIC‘H’ Loudcaion

; A\
@ VAKALATNAMA ¥
fh the High Court of Judicature at Allahabad

SITTING AT LUGKNOW

I

. Rprs CHANDRA VARMA ... PETI7/0neR /A PPLISANT

%' | VERSUS

1 UmroN eF [ndig AN O7#€RS ... fESﬂaﬂJsNrs

No. 7- s/ /7992 of 1992
!
I/we the undersigned do hereby nominate and appoint Shri_ £4 ~ Uyas Treqe
and Shri Adocore 28 PR NANP R ALBrr BAGH Lucimmow
ii '

~Advocate, to

be counsel in the above matter and for me/us and on my/our behalf to appear,
and answer in the above Court or any appellate Court or any Court to which t
isy transfer in the above matter, and to sign and file petitions, statements accoun
coﬁpromises or other documents whatsoever, in connection with the said matter arising there
from and also to apply for and receive all documents or copies of documents, depositions etc.
etc, and to apply for issue of summons and other writs or subpoena and to apply for and get
issued any arrest, attachment or other execution warrant or order and to.conduct any

proceeding that may arise thereout and to apply for and receive payment of any or all sums or
submit the above matter to arbitration. .

plead, act
he business
ts, exhibits

A _ S :

e /r | Provided, however, that, if any part of the Advocate’s fee remains unpaid be:fore the first

(9321{ ring of the case or if any hearing of the case be fixed beyond the limits of the town; then,
atld in snch an event my'our said Advocate shall not be bound to appear before the court and
if may/our said advocate deth appear in the said case
and other expenses of travelling, lodging etc. Provided
default, or if it be proceeded exparte, the said advocate(
same. And all whatever my/ our said advocate(s)
shall in future ratify and confirm.

| [ . ) Acee ]’LL;L

gk Te efAA '
: -'!-——/';;;U'
s«/d.

R. V. Tiwert

| Signature of Client..
Advocato g f .
1! Q‘-’T“—f““' High Court 1’; I 2/

he shall be entitled to an outstation fee
ALSO that if the case be dismissed by
s) shall not be held responsible for the
shall lawfully do, Ido here by agree to and

ACCEPTED ;—

.o e ....Advocate . [T X Y Y % 2 3 3 a YIRS e .. X300
Ady Luckaow Boueh NI TS DTS A O
” 2¢.8./991 (Reg. No. 4731438

Aot..ooolooo.bt-00.000.‘0:&&:0-@*2: sssesessiges
2, ... ....X.............Advocate

’ ...oo!ooctoo........‘...otO...ooottOtoi...'..too 000 o0

D
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HiGH COURT -
ALT'AHABAD

I T GINT:AL ADSIGTSTAATIVE TRIBUNAL ADDITL WAL BINGEH
AT ALLAHAB.D.
RZ) OTWDIR/AFLDAVLT
IN
ON BsHALF OF
i GHARDRA Valiuhee o o o o o o o o o o« + AFFLICGA
IN
AIEST. ATICH HO. 1263 of 1988

Ram Chandra Varme@, ¢ ¢ o o ¢ o o . oApplicznt

* [ ] » [ ]
Versus

The PeieGe UePes Circle Lucknovw & others, . ..Respondents,

Affidavit of Bam Chendrag
I LH
Varma aged about 24 years,

S/0.5ri Rem Lakhan Varma,
Postal Assistant P.O. Malipur
Distric¢ts Faizabad

(DIrONANT)

I, the deponent abovenamed do hereby solemnly

affirm and state as unders«

le That the deponent is the applicent in the above=
noted case as such fully acqueinted with the facts deposed to
belows

2e That the Coun ter/Affidavit of Sri K.P.Singh
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U

i, T
S.5.,P.0's Feizabad filed on beshalf of the respondents
in the abovznoted case has been read over and explained
to the deponent and the deponent has understood the
contents of the same fully. The Counter Affidavit shall
hereinafter be refereed to as the afiidavit,

i Fe Tnat the contents of paragrephs 1 and 2

of the affidavit need no reply

4, That the contents of paragraphs 3(a}e-&f the
affidavit are not disputed.

—
| (b,
5¢ That the contents of parsgraph® 3 (2) of the
affidavit are incorrect hence denieds In reply it is
staged that Post Master General has no power to reallot
a perranent employee in another Division without the
Written consent (Pption) of the employee concerned. As
¥ such the P.i.Ge could not legally reallot the Division
' of thespplicent from Jaunpur to Faizabad without his writt-
en consent or option, The appliceznt never gave his written
consent or Option‘as he was 3rd in position =m@ in
order of seniorityé?.?aunpur Iivision Bnd he always

-
7’) insisted to remain 2t Jaunpur throughouts

' €e That in reply to the contents of paragraph 3(C)
of the affidavit it is stated that since the applicant
was illegelly reallotted Faizabad Division he had to obey
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the orders of the Senior Superintendent Post 0ffices Eaizabad

for getting bhe training e After getting the training the
-

applicant 2s '§\ver insisted upon his allotment to Jaunpur

and cancellation of reallotment to Faizabad , since the applicent

never liked to go to any other Division other than Jaunpur.,

7s That the contents of paragraph 3(d) of the
affidavit are not disputeds

8. That in reply to the contents of paragraph 3(e)

of the affidavit it is stated that the applicant wes issued
Posting order (Annexure CA VI) on the basis of the reallotment
order of thespplicaznt from Feizabad to Jaunpur and it was

done on merits since the applicant originally belonged to Jaub-

pur Divisione

9 That in reply to the contents of paragrgh

3(f) of the affidavit it is stated that the aoplicent

was illegelly absorbed in Feizabad Divisicn end thas too
against his will, He never wanted to be absorbed in
Foiwabad Division . He only carried ox;x;:W '.r;%%?)i'é’érs of the
Govt., and would be deemed to be \;osi:;d ,\c]égutation in PBaiza-

bad Division, since the P.M.Ge, had mo authority to reallot

aipn Feizabad Division egainst his consent,

10, That the contants of paragraph 3(g) of the
affidovit as stated are wrong, not admitted, hence denied.
In reply it is stated taat the app.icent wss DO doubt
rightly trensferred to Jaunpur Divisicn but Rule 38

\[/;.,
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could not be held to be applicable to him, since the transfer
was not at his choice but it was done on merits and he was
bound to be reallotted Jaunpur Division as of right and

of ecourse. The alleged information sent to the applicant vide
letter dated 5/10/88 is immaterial, It is submitted that Rule
38 is never applicable to the applicant in the circumstances

of his case,

1l. That in reply to the contents of paragraps 4,5,
6,7, and 8 of the affidavit, the averments, contained in
paragraphs 6/1, 6/2, 6/3, 6/4, 6/5/y & 6/6/= of the
application are reiterated.

12. That the contents of paragraph 9 of the

affidavit are incorrect hence denied. In reply it is stated
that the applicant was trained under orders of S.B.0's
Jaunpur and not S.,P.0ts Sultenpur as is evident from the
Circular letter issued from the office of S.FP.0's Jaunpur
vide their notification No. B-9/2/Trq/Departmen tal/J aunpur
dated 80/6/84, A Photostat copy of which is anncxed vith
this affidavit as Annexure Redel o

13¢ That in reply to the contents of paragraph 10 of

the affidavit bhe averments as contained in paragraph no

6(8) of the deponents affi davit are reiterateds

~

. o = g —
YT T A oA H ‘_7L
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14e Tat the contents of paragraph 11 of the affidavit
need no replye
15. That the contents of paragraph 12 of the affidavit

are incorrect hence deniede 1IN TEply it is wstated that the

application dated 31st July 1985 was sent under a registered

“"iﬁ%&& a fiotostat copy of the postal receipt is annexed

~—

as Annexure Re 20 1ot

16+ That the contents of paragraph 13 of the affi davit
are not disputed, but in reply it is stated that the aprlicant

was undisputedly at the 3rd positione

17. Tat the contents of paragrafh 14 of the affidavit

peed no replye.

18. That in reply to the contents of paragraph 15 LT;
of the affidavit the averments contained in paragraph 6(%2’

of the deponents application are reiterateds

18, That the contents of paragraphs 16 and 17 of the
affidavit need no replye

= 6 I That the contents of paragraph 18 of the
affidavit are jneorrect hence denled. In reply it is stated
that P.dieGe has no power to reallot q? permanent employee
o —
to apmother Division withgg h:\.e consent or option in writang

and hence he does not get a free hand authority ?E the mat®



——

¢

U

21e That in reply to the contents of paragraphs 19 and
20 of the affidavit the gverments contained in paragraphs 6(17

apd 6(18) of the deponents application are rei teratede.

22 . That the contents of paragraph 21 of the

affidavit are incorrect hence denied, In reply it is stated

that the applic-nt was illegally absorbed in Faizabad

Division .Infact he is entitled to Jaunpur Divisicn GMoreover

when his junior Kalika Prasad could be given Jaunpur Division.

the applicent had 2 preferentisl and legitimate claim for
e————

Japnpur Division. He would be deemed to be ag deputation

at Faizabad Division.

23. That the contents of paragraph 22 of the affi-
davit need no reply.

24, That in reply to the contents of paragraph® 23
of the affidavit it is stated that the order dated 6th May
88 was waolly and fully applicable to the applicant at all
force oIn view of the order the applicents absorbtion

at Feigabad was 1iable to be cancelled, and he was jllegally
and wrongly absorbed at Faizabad.

25, That the contents of paragragh 24 of the
affidavit are incorrect hence denied. In reply the aver=
ments contained in paragraphs 6(23) and 6624) are

rei terated., It is further stated that the applicant was

never absorbed in Sul tanpur postal Division and hence

'he was entitled to be relieved from Faizabad Divislone

r\

- .



N

.7-

,_ 26, Taat the contents of paragraph o5 of the affidavit

need no reply.

' 27 That the contents of paragraph o6 of the affidavit
| are incorrect hence denied, In reply it is stated that thg
- applicant is entitled to his sepiority at Jaunpul andk'ﬁe\baéﬂdﬁ&
entitled to the increment from the date when his junior Sri
Kalika Prasad joined his duties at Jaunpur since the place
of Sri Kalika prasad the applicant was entitled te be transe
ferred and posted at Jaunpur, as sucn the applicant is also
entitled to the tTncrement! with effect from that dates
- C
gs. That the contents of paragraph 27 of the affidavit
are incorrect hence denied., In reply it is stated that the
applicant is legally entitled %O all the reliefs claimed by hiw
and over and above he is also entitled to the 'Incrementt Wi th
effect from the date his junior Sri kalika Prasad joined at
Jaanpur and the applicents application is legally liable to be
allowed by this Hon'ble Wibunale
! 29¢ Tet the contenis of paragraph o8 of the affidavit
| are incorrect hence deniede In reply jt is stated that in
> the circumstances gtated as above the applicent has made
T out a full proof case in his favour against the illegal
enpugned order dated 5/9/88 passed by the PMeGe as comm=
anicated him vide S.P.ORs Faizabad order dated 5/10/88
(Annexure XIV) which is liable to be get aside and the
operation of the order is glso liable to be stayed during

T r——

Py m
P v -
~ el g 2
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the pendency of the abovenoted application in this
Hon'*tle Tribunal,

D That the applicant has throughout insisted that he
should be allotted enly to Jaunpur to which Division he belongs
where his sSeniority is maintained and his ABSORBTICN AND
allotment to Faizabad Division bes cancelled as is 2vidsnt from
his various repressntations one of which is dated 13/7/88

a photocopy of which together with its postal receipt are

respectively amnexed as Annexures R.A?'3% & '4f,

31. That in the circumstances stated as above and

in the interest of justice it is stated that the applicants
application is liable to be allowed together with his
inerements due as claimed by him and meanwhile the operation
of the impugned order be stayed during the pendency of

the abovenoted application in this Hon'bele Tribunal,

D

contents of paragraph nos, , / /
7,89 |]?~l}“44§/ 1,08, mwalg
;z(, QD Qé}(oéare trué to my personal kndwledge;

/ and those of paras nos, PR

are based on information received; and taose of paras nos.

ci/———h)/&ﬂ 43 2 28, 4~ ars based on legal advice;
7/ /7

—-

f

> ‘and those of paragraph nose b - .
' are based on perusal of records j which all I believe

45&’

A‘/"
~ B -—— Fd
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to be true, No part of it is false and nothing material
has been concealede
S0 help me God.
f
*
—
ik:i.-f 7 (7]
AY
’ Deponent,
I, S .K.Srivastava clerk to 8ri Ml.CeAGARJAL,
Advocate, Hign Ccurt, Allahabad declare that the person
4 making this affidavit and alleging himself to be the

deponent is kmown to me personally. / )
IND A

IDITIFLIER
P
Solemnly)affirmed Pefore me on this |
day of April, 19920 at by the deponent , who is
identified by aforesaid.

I have satisfied myself Dby examining the
deponent that he understands the contsants of this

affidavit which has been readover and explained to him,
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coule nob uve Bald to be arilicudle to him, sinee the trensfer
vas rot #t als oholes but it wss done on 2arits and he b
Louse o ba  reallotted Jsunpur Iivision as of right and

of v- rsd, Tha allaged inlorwsti-n sent to the spplicamt vide
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12, Thst tha contents o1 paragrepn § of the

SEft - wlt wra tncurract hrcs denied. In reply 1t 18 s tetad
tagt the sprliesnt wBE Lreined undar orderg of G.B.C's
Jaunpul and not =lr .08 Lul tappur se 16 avident froa the
2 vaulap Lobtsr Lstued frow ~hae ofilee of eFeO's Jaunpur
wide ‘haeir n tifira*ion No, B-9/2/Try/Depsrtusmtsl/Jaunpur
cetad 0/6/84, ! incto

L]

pet ey of whieh Ls wn-xed with

iy s ftarvit er snrexarn lelel
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Misc Petition é}Aa[{/& e \"*V\SJ;f 199 |
1n 0.de/Bedic WARNETA e le OO Rdt. [3%3 e
Q Cactass . w0 ya N\ ok reo Applicant/Appallant,

« , |

Varsus

:\é(é_’— fj_ ﬁZlMi&/ g&;*_\_’?; (2 Respondents/Defantial
t~ £ 7(;*( Anew Ol w7 heny

—Take notice that the court will b?:Imoved by the order
signed on..é the day of 12491
%t 10.30 C'clock in the forenoon or so soon these after the
woticed on their occassion can be heard,

the objeet of themotion is hereby indicated by

A copy of the Application is enclosed herewith, The further
notice that meanwhile this court has been pleased to pass
that following orders

~ 4 ;. /.
Dated this the / 6 g4, day of,ﬁ%%l%/

Signature = B e "’i—/&;
* : e

ddvocate of petitioner

e

lpplicant/&ppallant |

-~

or

Y Petidion/Defandent in not

Advacate on record for the opposite party

Respondent/Defendant,
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a."(iﬂil :n;':\;-)Rﬂ \/H&'A e s O R a-!I’PuI: u.“T
Ik
O.8e i0, 1263 of 1988
(°T.TRT2Te T I 7 o A n)
Rin Znasra Vorms ... PPLIC.T
k
Var:us

e
] jw\“- ) L
\\ S - (’\,\_ \L (, Q}’ Tie Post ka-ter General,U.P. Tircle
' (_ v "
Q' d&l / Q R SPOJ.\\DHNT ’-A.
\|
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A

N
? ~ &f’ Luzi<now aii” others ...
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Tie unbEe petition ol the cbowe name’

applicant Most Respectlully Showeth as

Unders -

1. Tiat the r‘-étai_],cf'.’ “acts have teen given

in t ne accamanying 3F “idavit,

2. Phat 4in the ~ircumctances it is
neecnary as” L. the dntece t 0% Justice that .Knd
vgaoes oopes the Tinal heoriag o the asove .otE-
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zase b2 ewpedited.

It is, thercfores, most respecttully
praye® thet this ilon'ble Court may be pleased to
ewedite the Tinal n2?ring o. tae atove not€d cass
ani/or pacs such other =md Zurtin:r order as this

Hon'ble Trirunal ¢ecms Fit an’ oroper in the cir-

csumstances of the zand.

‘\/\ £

(Fiy ZTRGARWAL)
ADVOCATE

MUL Sl TOR THe APPLICART

%]Im“’ 'r"- ’-rr‘!"‘fv [ izgrawul

L -
Adveg v, i bt & Suprems (.OUQ

Besideren t Lhoaa
B A, Choich lsnce 2, MG Doarg

PR

‘Fundh Koad C.vil Lin-s
i LAHABAD ( Opp. High Court)
ALLAHABAD

®hone : 56388
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>FIDAVIT
HIGH ©i

ALLAHABAR

H
¥
L
- " RS

I THa JeNTRAL  ADWINISTRATIVe TRISUNAL BoNTH

AT ALLAHABAD,

P PRIDAVIT
Tii
IS0, &¥PLDITE .PPLIC TIOL iO, ____ OF199p
I
0.4, KO, 1263 of 1988

(DISTRICT: o 7.:x3AN)

Ram Chandca Verma ... .. APPLICNNT
Versut
R The P,il.G. UsPo Zircle Lucknow <n-
Q.\.‘ nthe€rs eee cee RE“PONDNTS3,
g 22?IL WWIT OF Rai CHDRA

Voilha, ‘,g'-w‘l aboutgéyeur:
son of riM ,-é..f (r.

\,5,1\ . /&\ e

i

Resi‘ent of {" T- M:;L‘ tS, :
N - ~ "o »
N J—aec s l<-z]
= i)
(DEPOb =i T)

~ At
I, the Zeponent 00we pamed "o eIy

solemnly a° < {rm en’ state <3 Tollowss -~

“

LI <1 G Ty
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1, That the c2ponent is the spplicont in the

above rote” zaze an? 2s cuch he is fully acruainted

with tr2 Tacts depos<d to Below.

2. That the aso0ve note? care hasz tfen Zfiled
challenging the orders “fate? 5.9.i988 vaszss? ry the

Post Master General U.P, circle Lucxiow as communi

S {;W!_My;«aniiv»\k
cated b\(gﬁh Ane Mé&f{"ie of Post o7 "ices

P gizabad (annevure 14) white illegal7withholiing
+he aspplicant at Tai-aha’ an? not o1z sllowing him
to ioin as Poﬁ{:aﬁ ac2ictant at Hex” Po.ut office
T aunour and ~ubjecting him under rule 38 oZ tie

Post an” T€legr~ph i'annudl Yok IV,

do That the counter and th2 R&joinder
a®%i7avit= have *2én <vmnmged , thus the pleading
of the parties are ':1mpletej , the ca"e is alrea’y

for Final he ring.

a. That prima “acie an? oth-r w¢£€ on

me-rits the aopiiczint is not susjest to fule 38 ¢
g e

the Post and Tele-rsoh «annual, Vg],umLIV and the

aforc=al? oriers are wholly ille i1 1n3 without

jurisiction an’ are 1ian1a to pe st azifz yt.ic
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fion' ble Tribunal.

5, That <the mitt:r is very <ort o7 it will
hot take much time o this ilonfle Tritunci to lispoos

of this case.

6. Trat the dclay 1in dispocal of the case

is causing irreparacle loss to the zoplicunt,

7. That 4n tne -ircumstanzes ctated 2s gbove
an? in the interest of Jdustice it is necescary thaf”
the Tinal hecring of the acove note! case o erpedit
ed or €1lce the aoplisrnt shall su®7r wn irreparedle
loss and injury.

C\
\ I, the deponént 2vove nan€d C?;p\i'ere‘gy

14

/ de olare that the contents of paragreph r’.os-’; Z, é‘/
&—

e _
7. 77 of this affidavit gre true tomy
~ . \
pérroral knowl- “ge those o~ varigrepi noS.3} ~—
—_— are oace=? on perusal of the
e “

rz~or”°: thoss o: paragteph no“e —
LS

sre ~39c] on inormetion received anl those of
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paragraph no:-, L,"; \_7_/__-—-—————\ arc paszd on lega
7’

advice which I “elieve to 'z true tnat no part of it

15 €alse an” rothirg material ha- been concealed,

lo relp me Goc,

_
<IN T ey
- (Jeponent)

I, hhyamknmnar srivact'va, Tk rk to

3ri M.2, agerwal, Jvo-tate, High Court Allahabed do
hereby “€~lare that tne person naking t is affidavit
an? alleging .im.el1l” to be 5fi Rajn “hanfra Verma ic

that persorn. Tfe “2ponent iz ‘mown to m® “rom the

perusal of t.e& r270r S.

“- irme”? = fore me ontnis

FS ;
: = 3 'CY
-2 /uaﬂ@

the “2poneént whots ilenti<ied by thz aforesaid clerk

I h ye satis”ied wy-elf by examin
ing the ‘sponent thet e arder:tan’ the contents of

£ .45 a®“17 vit which has been xralover md explained

to him.
: "’KLI’———"’
TH OMAISTON-R
%e 16
{) ]‘H &/
.

i

< r‘/ruf.
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Registered A/d

b No .CA T/Alld/Juo-—I/Defects/89 gl B
: Central Administrative Trbbunal
(Allahabad Bench)
oo 23-A Thornhill Road

Allahabad - 211 coy

.Datad : the

Please take notice that the apnlication under
section 19 of Certral Administrative Tribunal Act 1985 filed
by vou/peseived by-pest, in this office onidd i
was found dafective after scrutirfg of the said application,

You are therefore recuested to apvear before

#2gustrar/Dy .Registrar by ............. 4o remove the
defacts,

s If no anrearance 1smade on your behalf, your
pleader or by some one duly authorl ed to act and plead

,. cn yaur behalf, in the said application, it will be ,
considerad and dacided in your abs?nce.g' /. o R A

{ Given und>r my hand and the seal of ths

Tribunal this , .....day.0f......... ... 1989,

g -‘i_Q.er.s.,h./ \;“' ~ LA i " v
For DEPJTY RESISTRAR (J)




